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Hon'ble Mr. Justice V. S. Maliiriath, Chairman

The counsel for the respondents invited our attention

to the order made by the Supr^e Court on 24,4,1992 which

shows that the judgment of this Tribunal in 0.,a.1152/88

has been taken up in appeal before the Supreme Court and

that leave has been granted as also an interim stay of

operation of the judgment of the Tribunal dated 9.8.1991.

In vievrf of the order made by the Supreme Court, the question

of taking action under the Contempt of Courts Ast for not

complyirg with the judgment of the Tribunal does not arise.

Hence, we drop these proceedings as having become infructuous

in view of the order of the Supreme Court,

( P. C. Jain ) , ( V. S. Malimath )
Member (a) Chairman •




